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[Shri Era Mohan]

decision of a commercial under-
taking, particularly making sophis-
ticated electronic equipment for de-
fence and not public utility items of
day to day living of the people should
be final. The industrial backward-
ness of any area should not come in
the way of BEL setting up these two
units to manufacture electronic equip-
ment for meeting the defence needs.
There should be no change in the
location of one unit of BEL at Madras.

(vil) NEED TO  GIVE ABUNDANT
ORDERS BY ECL TO ANCILLARY
UnNITS IN ASANSOL TO ENSURE
THEIR SURVIVAL.

SHRI AJIT KUMAR SAHA
(Vishnupur): Sir, small scale ancillary
units in Asansol area are on the verge
of ruination due to non-cooperation
from the Eastern Coalfields Limited.
These ancillary units in Asansol used
to get orders from ECL but for the
last 16 months they are not getting
any order from ECL. Sir, if these
units are forced to close down, then
livelihood for more than 5000 people
attached with these units will be in
peril. Sir, as per the instruction of
Bureau of Public Enterprises (BPE)
abundant orders should be given to
these ancillary units for the develop-
ment of small scale industry. For
fixing the rate of ‘coal tub’ a meeting
had been called in May, 1981 and in
that meeting the representatives of the
ancillary units protested at the final
rate of Rs. 2,192/- for coal tub while
the present rate stands at Rs. 2,500/-.
After that meeting, ECL stopped order
to these ancillary units. They placed
order to various units in Bihar and
even to far away Haryana and Maha-
rashtra.

Sir, if this attitude is adopted by all
the public sector undertakings, how
can there be growth of small scale
industry in the country ? Therefore,
I urge upon the Government that for
the survival of the ancillary units in
Asansol area abundant orders should
be given by the ECL to them.’
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1 also demand that the M_inistcr
concerned make a statement in the
House in this regard.

(viii) DEMAND TO RESTORE status
quo OF REGISTRATION PROCEDURE IN
DELHI UNIVERSITY AND JAWAHARLAL
NEHRU UNIVERSITY.
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STATUTORY RESOLUTION RE:
CONTINUANCE IN FORCE OF

.PROCLAMATION IN RESPECT

OF STATE OF ASSAM,

ASSAM BUDGET, 1982-83—
GENERAL DISCUSSION,

DEMANDS FOR GRANTS
(ASSAM), 1982-83

AND

STATUTORY RESOLUTION
RE: NOTIFICATION UNDER ES-
SENTIAL SERVICES MAIN-

TENANCE (ASSAM) ACT.

MR. DEPUTY-SPEAKER: Items
10, 11, 12 and 13 will be taken up
together. Now the Statutory Reso-
lution.

SHRI SAMAR MUKHERIJEE
(Howrah): What is the time allotted ?

MR. DEPUTY-SPEAKER : We
have started. Let us see.

SHRI SAMAR MUKHERIJEE:
Unless that is decided, those who
speak earlier would be deprived of
enough time. There are so many
problems which we would like to



